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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. s97l202s (WZ)

IN THE MATTER OF:

ShashikantVithhal Kamble ...Applicant

Vs

MoEF&CC & Ors . . .Respondent(s)

COUNTER AFFIDAVIT ON B F OF THE MINISTRY OF

ENVIRONMENT. FOREST AND CLIMATE CHANGE.

I, Dr. Surender Gugloth, S/o Shri. Shankar, aged about 40

years, presently working as Scientist 'E' at the Ministry of

Environment, Forest & Climate Change (MoEF&CC), Regional Office,

Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur, do hereby solemnly affirm and state as under:

l. That I am authorized to swear the present affidavit on behalf of the

Ministry of Environment, Forest & Climate Change (MoEF&CC)

2. It is respectfully submiued that the applicant has filed the present

Appeal challenging the Environmental Clearance dated 18.07.2025

granted to Respondent No. 7, M/s Mahanagar
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residential project titled "Harmony Platinum" situated at Village

Kondhwa Khurd, Taluka Haveli, District Pune. The principal allegation

of the appellant is that the Project Proponent carried out substantial

construction prior to the grant of the expansion Environmental

Clearance, and that such construction exceeded the total built-up area

permitted under the earlier Environmental Clearance dated 22.05.2008.

It has been contended that as per the site inspection conducted by the

Maharashtra Pollution Control Board on 08.07.2025, several buildings

were found to be fully constructed and occupied even before the

issuance of the expansion EC dated 18.07.2025. The appellant relies

upon the MPCB inspection report to allege that the Project Proponent

had already completed construction of multiple residential buildings

and had obtained Occupancy Certificates in respect thereof, thereby

rendering the subsequent grant of expansion EC illegal.

3. It is humbly submitted that, the present affidavit is filed in compliance

to the order dated 30.10.2025 wherein the Hon'ble Tribunal directed as

follows:

"5...1n view of above facts, before admitting this appeal, we direct the

Registry to issue notice only to Respondent No.l - MoEF&CC and
/r.

respondent No.2 - SEIAA at present, directing them to submit their
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reply before the next date as to whether Certified Compliance Report

(CCR) was submitted by the Project Proponent or not and also whether

prior to the grant of expansion EC dated 18.07.2025, the construction

was done in excess of the construction which was permitted under the

first EC dated 22.05.2008..."

4. It is most respectfully submitted that, in compliance with the directions

of this Hon'ble Tribunal, the records available with the IA-CMD

Division of the Ministry as well as inputs received from the Regional

Office, Nagpur have been examined. It is submitted that no Certified

Compliance Report (CCR) in respect of the project in question has

1., been issued by the Ministry.

It is submitted that the Ministry has issued Environmental Impact

Assessment (EIA) Notification No. S.O. 1533 E dated 14th September,

2006. The EIA Notification, 2006 as amended regulates developmental

projects in respect of construction of new projects/activities/expansion

or modernization of existing projects in different parts of the country

for grant ofprior Environmental Clearance
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6. That, in exercise of the powers conferred upon the Central Government

under sub section (3) of section 3 of the Environment (Protection) Act,

1986 and in accordance with the procedures specified in the EIA

Notification, 2006, SEIAAs have been constituted in different

StatesAJTs to discharge the functions of the regulatory authorities for

the respective States/[JTs.

7. That, it is respectfully submitted that the EIA Notification, 2006 as

amended covers 38 projects/activities in its Schedule which inter-alia

includes different types of infrastructure projects viz. Airports, Ports,

Highways, and Building & Construction Projects etc. as specified and

classified in the Schedule of the said notification. All such

projects/activities shall require prior Environmental Clearance from the

concerned regulatory authority, €.g., MoEF&CC in the Central

Government for matters falling under Category 'A' in the Schedule and

the State Environment Impact Assessment Authority (SEIAA) at State

level for matters falling under Category 'B' in the said Schedule, befure

starting any construction work. Broadly, following categories

projects/activities are covered under the ambit of EIA Notification,

2006 as amended
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a. Al1 new projects or activities listed in the Schedule to this

notification;

b. Expansion and modemization of existing projects or activities listed

in the Schedule to this notification with addition of capacity beyond the

limits specified for the concerned sector, that is, projects or activities

which cross the threshold limits given in the Schedule, after expansion

or modernization;

c. Any change in product - mix in an existing manufacturing unit

included in Schedule beyond the specified range.

8. That under the provisions of the EIA Notification, 2006 as amended,

Environmental Clearance for Building and Construction Projects &

Township and Area Development Projects are covered under entry 8

(a) & (b) of the Schedule to the EIA Notification, 2006. Entries 8(a)

and 8(b) of the Schedule of EIA Notification 2006 provides as follows;

"8(a): Building and Construction projects - >20000 sq. m and <150000

sq. m of built-up area require EC.

8(b): Townships and Area Development projects - Covering an area

>50 ha. And or built up area >150000 sq. m- require EC."
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9. That the aforementioned entries under item 8(a) and 8(b) are qualified

as category 'B' projects under the EIA Notification, 2006 and requires

appraisal by the State Level Expert Appraisal Committees (SEACs)

and approved by the State Level Environment Impact Assessment

Authorities (SEIAAs). Further, that as per the EIA Notification,2006,

in the absence of a duly constituted SEIAA/SEAC, a category 'B'

project shall be considered at the Central Level as a category 'B'

project. It is most respectfully submitted that the requirement of taking

Environmental Clearance for any building construction project is

govemed by the aforesaid provisions, stated in paras above.

10. That, the Ministry vide notification no. S.o. 637 (E) dated 28.02.2014

delegated the power to SEIAA to issue show cause notice to project

proponents in case of violation of the conditions of the Environmental

Clearances (EC) issued by the said Authorities to projects or activities

within their jurisdiction and to issue directions to the said project

proponents for keeping such EC in abeyance or withdrawing them, if

required, for violations. A true copy of the S.O. 637 (E) dated

28.02.2014 is annexed herewith and marked as Annexure-R1/1.

1 l. Without prejudice to the above, it is further submitted that the Ministry

has issued O.M. dated 29.03.2022 setting out those activities that can
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be undertaken by the Project Proponent prior to the grant of

These activities are:

Fencing of the project site by boundary wall using civil

construction, barbed wire or precast/prefabricated components

ll. Construction of temporary sheds using pre-fabricated/modular

structure, for site office/guards and storing material and

machinery,

lll. Provision of temporary electricity and water supply for site

officer/guards only

A true copy of the OM dated 29.03.2022 is marked and annexed herein

as ANNEXURE- R1/2.

l2.It is most respectfully submitted that the Environmental Clearance

situated at Village KondhwaKhurd, Taluka Haveli, District Pune has

been granted by the State Environment Impact Assessment Authority

(SEIAA), Maharashtra, which is the competent regulatory authority for

Building & Construction / Township and Area Development projects

falling under Item 8(a) and 8(b) of the Schedule to the EIA
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Environmental Clearance subject to ceftain conditions set out therein.

dated 18.07.2025 for the residential project titled "Harmony Platinum"
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Notification, 2006, being Category 'B' projects. A true copy of the

Environmental Clearance dated 18.07.2025 issued by SEIAA,

Maharashtra is annexed herewith and marked as Annexure-R1/3.

13. It is submitted that Ministry has issued a circular dated 3010512012

wherein it was directed that for consideration of Environmental

Clearance (EC) to all expansion projects activities under the

Environment Impact Assessment Notification, 2006, the project

proponent shall submit the certified compliance report on the

conditions stipulated in the ECs to the existing projects/activities, from

the Regional Offices of the Ministry of Environment, Forest and

Climate Change

A copy of the OM dated 30.05.2022 is marked and enclosed herewith

as Annexure- R1/4

l4.It is most respectfully submitted that the Ministry has issued Office

Memorandum dated 08.06.2022 regarding the requirement and validity

of Certified Compliance Report (CCR) for appraisal of expansion

proposals under the EIA Notification, 2006. The said OM, inter alia,

provides that "The CCR issued by the concerned Authority shall

explicitly state the date of inspection, present status of the

implementation of the project along with compliance status to each of
\
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the condition prescribed in the EC. CCR issued by the concerned

Authority shall be valid for a period of one year .fro* the dote of

inspection of the project. The submission of CCR beyond older than

one year fro* the date of inspection shall not be accepted by the

concerned MS of EAC/SEAC fo, placing it before the EAC/SEAC fo,

carrying out the appraisal process." It is submitted that the appraisal

of proposals is undertaken strictly in accordance with the aforesaid

Office Memorandum and applicable provisions of the EIA Notification,

2006. A copy of the OM dated 08.06.2022 is marked and enclosed

herewith as Annexure- R1/5.

15. It is submitted that in view of the foregoing facts and submissions, this

Hon'ble Tribunal may be pleased to take the present affidavit on record

and pass such further order(s) as deemed fit in the interest of justice,

which the answering respondent shall duly comply with.

16. The answering Respondent craves liberty to file additional information,

if any, till pendentelite.

DEPONENT
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VERIFICATION

Verified at Nagpur on this 9th day of February,2026 that the contents of

this affidavit based on official record(s) maintained and information

available in the office are true and correct, no part of it is false and

nothing has been concealed therefrom.

DEPONENT

(gtrw S-rmfil
(SURENDER GUGLOTH)
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jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99

vlk/kj.k
EXTRAORDINARY

Hkkx II—[k.M 3—mi&[k.M (ii)
PART II—Section 3—Sub-section (ii)

izkf/dkj ls izdkf'kr
PUBLISHED  BY  AUTHORITY

la-    545] ubZ fnYyh] eaxyokj] ekpZ 4] 2014@iQkYxqu 13] 1935
No. 545] NEW  DELHI,  TUESDAY,  MARCH  4,  2014/PHALGUNA  13,  1935

950 GI/2014 (1)

i;kZoj.k vkSj ou ea=kky;

vf/lwpuk

ubZ fnYyh] 28 iQjojh] 2014

dk-vk- 637(v)-—dsUnzh; ljdkj] i;kZoj.k (laj{k.k) vf/fu;e] 1986 (1986 dk 29) dh /kjk 23 }kjk iznRr 'kfDr;ksa
dk iz;ksx djrs gq, mDr vf/fu;e dh /kjk 5 ds v/hu blesa fufgr 'kfDr;ksa dks i;kZoj.k (laj{k.k) vf/fu;e] 1986 dh èkkjk 3 dh
mi&/kjk (3) ds v/hu dsanzh; ljdkj }kjk xfBr fd, x, lHkh jkT; vkSj la?kjkT;{ks=k i;kZoj.k lek?kkr izkf/dj.kksa (ftUgsa blesa
blds i'pkr~ mDr izkf/dj.k dgk x;k gS) dks mDr izkf/dj.kksa }kjk viuh vf/dkfjrk ds Hkhrj ifj;kstukvks ;k fØ;k dykiksa
dks tkjh i;kZoj.k vukifÙk;ksa dh 'krks± ds vfrØe.k dh n'kk esa ifj;kstuk izLrkodksa dks dkj.k crkvks uksfVl tkjh djus rFkk
bl 'krZ ds v/hu fd dsanzh; ljdkj 'kfDr;ksa ds ,sls izR;k;kstu dk izfrlagj.k dj ldsxh ;k mDr vf/fu;e dh /kjk 5 ds
mica/ksa dks Lo;a voyac ys ldsxh] ;fn dsanzh; ljdkj dh jk; esa yksd fgr esa ,slh dk;Zokgh vko';d gS] ;fn visf{kr gks rks
vfrØe.kksa ds fy, mDr ifj;kstuk izLrkodksa dks ,slh i;kZoj.k vukifRr;ksa dks mUgsa izkLFkfxr j[kus ;k okil fy, tkus gsrq funs'k
tkjh djus dh 'kfDr;ksa dk izR;k;kstu djrh gSA

¹la- ts&11013@2@2013&vkbZ , (vkbZ)º

vt; R;kxh] la;qDr lfpo
MINISTRY  OF  ENVIRONMENT AND FORESTS

NOTIFICATION

New Delhi, the 28th February, 2014

S.O. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of

1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and

Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted

by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause

notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said

Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for

keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition

that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the

said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY  TYAGI,  Jt. Secy.

ANNEXURE R1/1
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2 THE  GAZETTE  OF  INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.

vf/lwpuk

ubZ fnYyh] 28 iQjojh] 2014

dk-vk- 638(v)-—dsUnzh; ljdkj] i;kZoj.k (laj{k.k) vf/fu;e] 1986 (1986 dk 29) dh /kjk 19 ds [k.M (d) }kjk iznRr
'kfDr;ksa dk iz;ksx djrs gq, mDr dh /kjk ds iz;kstu ds fy, blls mikc¼ ml lkj.kh ds LraHk (3) esa mues ls izR;sd ds lkeus mfYyf[kr
vf/dkfjrk ds lkFk ml lkj.kh ds LraHk (2) esa  mfYyf[kr izkf/dj.k ;k vf/dkjh dks izkfrd``r djrh gS%

lkj.kh

Øe la[;kad izkf/dj.k@vf/dkjh vf/dkfjrk

(1) (2) (3)

1- i;kZoj.k (laj{k.k) vf/fu;e] 1986 dh /kjk 3 dh mi/kjk (3) ds laiw.kZ jkT; ;k la?k jkT;{ks=k
v/hu dsanzh; ljdkj }kjk xfBr jkT; ;k la?k jkT;{ks=k Lrj i;kZoj.k
lek?kkr izkf/dj.k (,l-bZ-vkbZ-,-,-)

2- i;kZoj.k vkSj ou ea=kky; (,e-vks-bZ-,iQ-) ds fdUgha izknsf'kd dk;kZy;ksa i;kZoj.k vkSj ou ea=kky; }kjk ;Fkk&
esa rSukr dksbZ funs'kd] ou laj{kd ;k vij iz/ku eq[; ou laj{kd fofuf'pr izknsf'kd dk;kZy; dh vf/dkfjrk

¹la- ts&11013@2@2013&vkbZ , (vkbZ)º

vt; R;kxh] la;qDr lfpo

NOTIFICATION

New Delhi, the 28th February, 2014

S.O. 638(E).—In exercise of the powers conferred by  clause (a) of section 19 of the Environment (Protection)

Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:

TABLE

S. No. Authority/Officer Jurisdiction

(1) (2) (3)

1. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the

Central Government under sub-section (3) of section

3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as

Principal Chief Conservator of Forests Posted in decided by the Ministry of

any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI,  Jt. Secy.
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

To,

The Partner
M/S MAHANAGAR HOUSING
420 Narayan Peth Manik Prabhu Complex Laxmi Road Shagun Chowk -
411030

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/MH/INFRA2/430300/2023 dated 24 May 2023. The particulars of the
environmental clearance granted to the project are as below.

1. EC Identification No. EC25B038MH161057
2. File No. SIA/MH/INFRA2/430300/2023
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
8(a) Building and Construction projects

6. Name of Project Proposed Project "Harmony Platinum" at
Kondhwa, Pune by M/s Mahanagar
Housing

7. Name of Company/Organization M/S MAHANAGAR HOUSING
8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 18/07/2025

(e-signed)
Smt. Jayashree Bhoj (IAS)

Member Secretary
SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC25B038MH161057     File No. - SIA/MH/INFRA2/430300/2023    Date of Issue EC - 18/07/2025        Page 1 of 11

ANNEXURE R1/3
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EC Identification No. - EC25B038MH161057     File No. - SIA/MH/INFRA2/430300/2023    Date of Issue EC - 18/07/2025        Page 2 of 11
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EC Identification No. - EC25B038MH161057     File No. - SIA/MH/INFRA2/430300/2023    Date of Issue EC - 18/07/2025        Page 3 of 11
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EC Identification No. - EC25B038MH161057     File No. - SIA/MH/INFRA2/430300/2023    Date of Issue EC - 18/07/2025        Page 6 of 11

20

112



EC Identification No. - EC25B038MH161057     File No. - SIA/MH/INFRA2/430300/2023    Date of Issue EC - 18/07/2025        Page 7 of 11

21

113
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EC Identification No. - EC25B038MH161057     File No. - SIA/MH/INFRA2/430300/2023    Date of Issue EC - 18/07/2025        Page 11 of 11

Digitally signed by: Smt. Jayashree
Bhoj (IAS)
Designation: Member Secretary
Date and Time: 7/18/2025 3:03:20 PM

Signature Not Verified
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F. No. J-11011/S18/2010-IA-1I (I) 
Government of India 

Ministry of Environment and Forests 
(I.A. Division) 

Paryavaran Bhawan 
CGO Complex, Lodhi Road 

New Delhi -110 003 

Dated: 30th May, 2012 
CIRCULAR 

Subject: Consideration of expansion proposals for grant of Environmental 
Clearance under the EIA Notification, 200S. 

This is in continuation to this Ministry's circular no. J-11013/41/2006-1A.1I (I). 
dated 20.10.2009 regarding consideration of expansion proposals for grant of 
environmental clearance under EIA Notification, 2006. 

2. It has been now decided that while submitting the application for consideration 
for grant of environmental clearance of all expansion projects under the EIA 
Notification, 2006, the project proponent shall henceforth submit a certified report of 
the status of compliance of the conditions stipulated in the environmental clearance 
for the ongoing I existing operation of the project by the Regional Offices of the 
Ministry of Environment and Forests. 

3. The status of compliance of the conditions stipulated in the environmental 
clearance as highlighted in the report(s) will be subsequently discussed by the 
respective Expert Appraisal Committees during the appraisal of the expansion 
proposal and duly recorded in the minutes of the meeting. Applications for expansion 
project received without the compliance status as mentioned in para no.2 above 
shall not be accepted and placed for consideration before the Expert Appraisal 
Committees. 

This issues with the approval of the Competent Authority. 

f n~" ~ 
(Dr. P.L. Ahuj rail 

Dire tor 

i. All the Officers of IA Division 
ii. Chairpersons / Member Secretaries of all the SEIAAs/ SEACs 
iii. Chairman, CPCB 
iv. Chairpersons / Member Secretaries of all SPCBs / UTPCCs 

Copy to: 

i. PS to MEF 
ii. PPS to Secretary (E&F) 
iii. PPS to SS (JMM) 
iv. JS (RG) 
v. Website, MoEF 
vi. Guard File 

ANNEXURE R1/4
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F. No. IA3-22/10/2022-IA.III [E 1772581 
Government of India 

Ministry of Environment, Forest and Climate Change 
(IA Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj, 

New Delhi - 110003 

Dated: 8th June, 2022 
OFFICE MEMORANDUM 

Subject: Requirement and validity of Certified Compliance Report (CCR) issued 

by the IROs of MoEF&CC/MS of SPCBs/ ROs of CPCB - regarding. 

The MoEF&CC issued an Office Memorandum (OM) No. J-11011/618/ 2010-
1A.11(1) dated 30/05/2012 which mandates the requirement of Certified Compliance 

Report (CCR) on the conditions stipulated in the ECs to the existing projects/activities 
from the concerned Integrated Regional Offices (IR0s) of MoEF&CC for consideration of 
expansion proposals for grant of Environment Clearance under the provisions of EIA 

Notification, 2006. 

2. In order to facilitate the process of obtaining CCR, MoEF&CC issued a circular No. 
J-11013/ 6/ 2010-IAII(Part) dated 7/09/2017 stating that the concerned Member 
Secretary(MS) of EAC/SEAC shall make a request to the concerned IRO of MoEF&CC at 

the time of issuance of ToR for the developmental project. Such request shall be disposed 

of by the concerned IRO within one month. In case, if the inspection is not carried out 

within one month, the CCR obtained from concerned Regional Offices of Central Pollution 

Control Board (CPCB) or MS of respective State Pollution Control Boards shall also be 

accepted for deliberations by the EAC/SEAC. 

3. In all cases involving expansion of any project or activity, CCR is mandatorily 

required. In this regard, instances have been brought to the notice of this Ministry wherein 

the Environment Clearance application for expansion projects are being submitted by the 

project proponent with the CCR older than three years for appraisal by the EAC/SEAC. 

Further, project proponents are not submitting CCR for the expansion proposals if the 

existing unit is running on Consent To Operate (CTO) obtained from the SPCBs/ PCCs. 

4. The aforesaid matter has been examined in the Ministry and it has been decided 

that following procedure shall be adopted by the Member Secretary (MS) of EAC/SEAC 

while appraising developmental projects which involve expansion, as per the provisions 

of ETA Notification 2006. 
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A. Proposals involving expansion of existing EC 

At the time of issuance of expansion ToR, the MS of EAC/SEAC shall endorse a 
copy of the ToR to the concerned IRO of MoEF&CC. Based on the same, project 
proponent shall approach the concerned IRO of MoEF&CC to issue CCR. Such 
request shall be expeditiously considered and disposed of by the concerned IRO 
within a time frame of three months from the date of application of project 
proponent. In case, the CCR is not issued within three months, the project 
proponent shall approach concerned Regional Offices of Central Pollution Control 
Board (CPCB) or MS of respective State Pollution Control Boards (SPCB) or State 
Pollution Control Committees (SPCCs) for the same. 
The CCR issued by the concerned Authority shall explicitly state the date of 
inspection, present status of the implementation of the project along with 
compliance status to each of the condition prescribed in the EC. 

CCR issued by the concerned Authority shall be valid for a period of one year from 
the date of inspection of the project. The submission of CCR beyond older than one 
year from the date of inspection shall not be accepted by the concerned MS of 

EAC/SEAC for placing it before the EAC/SEAC for carrying out the appraisal 

process. 

iv. Monitoring report issued by concerned IROs in conformity to the above, if 

available, can also be submitted by the project proponent in place of CCR. 
v. Self-certified six monthly Compliance Report for the latest EC shall be sufficient if 

the project proponent applies for expansion within a period of six months from the 

grant of previous EC. If such application is submitted beyond the period of six 

months from the grant of EC, CCR shall be required for the latest EC. 

B. Proposals involving expansion of existing project running on the basis of Consent 

To Operate (CTO) from SPCBs/ SPCCs (without requirement of EC) 

At the time of issuance of expansion ToR, the Member secretary of EAC/SEAC 

shall endorse a copy of the ToR to the concerned MS of SPCBs/SPCCs. Based on 

the same, project proponent shall request the concerned MS of SPCBs/PCCs to 

issue CCR on the compliance status to the prescribed CTO conditions. Such request 

shall be expeditiously considered and disposed of by the concerned SPCBs/SPCCs 

within a time frame of two months from the date of request of the project 

proponent. In case, the CCR on CTO conditions is not issued within two months, 

the project proponent shall approach concerned Regional Offices of CPCB for the 

same. 

The CCR on CTO conditions shall explicitly state the date of inspection, present 

status of the implementation of the project along with compliance status to each of 

the condition prescribed in the CTO. Such CCRs shall be forwarded by the 

concerned Member Secretary of SPCBs/PCCs to the MoEF&CC/SEIAA. 
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CCR on CTO conditions issued by the concerned SPCBs/PCCs shall be valid for a 

period of one year from the date of inspection of the project. The submission of 

CCR older than one year from the date of inspection shall not be accepted by the 
concerned MS of EAC/SEAC for placing it before the EAC/SEAC for carrying out 
the appraisal process. 

iv. Self-certified Compliance Report for the latest CTO shall be sufficient if the project 
proponent applies for expansion within a period of one year from the 

grant/renewal of CTO. If such application is submitted beyond the period of one 
year from the grant/renewal of CTO, CCR shall be required for the latest CTO. 

5. This OM is issued in supersession of OM no. J-11011/618/ 2010-IA.II(I) dated 

30/05/2012 & J-11013/6/ 2010-IA.II(Part) dated 7/09/2017 and with the approval of the 

Competent Authority. 

To 

1. Chairman, Central Pollution Control Board (CPCB). 

2. Chairman of all the Expert Appraisal Committees 

3. Chairperson/Member Secretaries of all the SEIAAs/SEACs 

4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs 

5. All the Officers of I.A. Division 

"Ck3sc 
(Sundar Ramanath ri) 

Scientist E 

Copy for information to: 
1. PS to Hon'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'ble MoS (EF&CC) 

3. PPS to Secretary (EF&CC) 

4. PPS to DGF&SS (EF&CC) 

5. PPS to AS(TK)/PPS to JS (SKB) 

6. Website, MoEFSzCC/Guard file 
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